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HIAAT HATAT

¢ feett, 14 5, 2025

HT3AT. 3211 (). —F= T TLHTT 7 HIAAT ATF & (3717 e foawme) srfarfaaw, 1957 (1957 =7 20) (e
THH THH TIAT IFT ATATIT Fgl AT ) T 91T 4 T ITLTT (1) F el AT ATLT TLHL o FHIAAT HATAT 6T
ATER=AT H&TTH FT. 3. 4263(3), aErE 30 e, 2024, ST AT & TSI, AT, 90 2, e 3, ITEUE
(ii), aT¢TE 30 forawaw, 2024 T HIAT it T off, IF ATSGAAT & IUEG AqgAT 7 fAfAiase afee f qF &
SraaT 9719 1313.393 THT (FRTA) AT 3245.394 UHE (RTHT) 8, A FT TAAV FIA o (T AT T TAAT &F
ofT;

Y eI FEATE FT T qETLTE 21 147 2 % =6 Afag=er & g sqaet & Ay & 1€ 39q 9m #
TRt AT H e St g

A, AT, Frald TR I9q ATATHAH 0 1T 7 AT T (1) FTT V& AFTAT FT TN FIT g0, THH

A gt § AMTEE 1272.11 g (FTET) 7 3143.384 U (FRTHI) {IT ATAT A § < 39 ¥ 47 39 T
% 9T ATARTT T AT T & AT AT9T T AT AT 8

fooqur 1 ;=9 rfErg=eT F qefi9 o ATy & % i A "t Hi-1(E)/1/SSerare/0425/1028, e 12 75,
2025 FT e Fordey, Er J90%, RIS & FATA@T § 7 HFaT ==, FEar QaaF F7 @0, wgar

4706 G1/2025 (1)
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HATAT, T HHTL, 5th T, FT ||, Tt 7972, feeett 110092 F FEATAT | AT ASTAA I, d¥ed FlAhioed [iHee
(Trstea foram), Frer Seee, Afae Arses, AT 440001, HERTSE & HATAT § AT ST 17|

feroqur 2 qai=h srfarfaas it e 8 3 e Fi i ear e o strar g, o et suey 2: -

“8. 3o FT AT AMaTeat.- (1) F =ataa S et i &, freehy avaq a4y 7 % srefiqr siféremmn s 6y 72 2,
Raeg g, e s ram e Rmr S arpi g s G amrar i g d arsa = F
ol STTRrshT= T S7oie FohT ST 3 &Y 7 e e | |

FTTLFTOr- TH 9T A9 A Arafeq Al AT SOy, R A safEa G i § e soares F e s @me
HRATT AT =TeaT g A UHt " Festy e ar ft s st i Al wn AR

(2) STLTT (1) F refi7 sk srafeq @erm srfery =1 forfera =0 & i Srosft sie g sifeery, smafeqsat v o
77 ToreT fafer saa@mdT g7 | ST &7 (a9 7 ofT UHT Gl srafcad i 7 g % q9A7q e T At ad s,
T FTE T, A & TAT ST ag AALTF AT &, q AT AT 1T 7 307 ITTT (1) % A srfergf=ra sy & = u=T
Ot & AT 39 9T & AT & gae § uF e a1 vHr e % At gwet a1 vHr oty § a1 39 97 F Atewd &
Hae H srafeqdl 9T AT ORI S 3H T AT T FAaTal & AHAd Algd [T (XAE Fexidq TEhe Hl
I o= & foro v |

(3) TH G % YATSH1 & (o0, ag 2t et G § Raag a9aAT ST s giase § Bt Ba & amar #3 #71
T g, Afe g = et Ut o & 97 39 9% F sAfewr =o afaf=as & sefa g w7 oo Sa g 1

fooqur 3.3 A T wrIeT (e, FAAT FEAE A5 @A, HEAAr GAE, T 491, 5 T, w1, et
T, fEeedt 110092 #1 IFq arfarfaad & oefiq srfeg@=ar deai® #1. o 2519, ag 27 7%, 1983 ST AA &
TSI 90T 2, @€ 3, SUEE (i) H ardr@ 11 5, 1983 H YT o Tt off, g aeq% wrterarr Haaa & gl

214.91 4.15 0 0 4.15 219.06

150 TAT | TR 206.95 7.96

Ta TS FI 304 4.14 308.14 3.19 0.07 3.26 311.4

AT
T Heet 9T FTee g1
FATLIT &
STl HEIR (HETITE)
[Bi'@'i?ﬁ T T&IT Fﬁ-l(é)/lll/@[@@ml?/0425/1 028, g 12 1, 2025]
Tt srferrTe:
EERCER UL E A S
R Ao T O A M g |
Gie T e FTITFT EFZ ) | Fregwr | W (e (FTFTA) T
ey | a9 T | ) )
T T T
adt | T | dET 21.8 4.8 0 26.6 0 0 0 0 0 26.6 T
CETIIC) )
fmy | T T 11168 | 168 | 0 | 12848 0 0 0 0 0 128.48 | wm
AT | TSR | dET | 12548 | 1649 | 0 | 14197 | 388 | 025 | 0 | 05 | 463 146.6 T
AT | TRT | T 3.8 100 | 0 4.89 0 0 0 0 0 4.89 AT
Y e | dE | 4567 | 222 | 0 | 47.89 0 0 0 0 0 47.89 AT
HIT
HIT
HIT

374.55 10.29 2.35 0 12.64 387.19

LIRRIE TS FI 363.48 | 11.07

oO|o| oo
oO| o] o o
o

REIGER 1182.86 | 64.57 1247.43 21.51 2.67 0.5 2468 | 127211
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FA &1: 1272.11 g (THRT) AT 3143.384 THE (FATHT)
1. ITH ST | AT T ST 9T ST e
FEARTET STHIA : 164, 165, 166, 180 |
HLHRTT STHIA @ 157, 158, 159, #EF |
2. I g (R) § ofSia o st arer wtme segie:
FTETHTET STHI:

1,2,4,6,7,8,18,19, 20, 21, 23, 24, 25, 26, 27, 28, 29, 30, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41,
42,43,453 461

ALEHTT ST 3 (TTHT), 5 (M), 22 (ATT), 44, TasH-9H, T2, 71T |

3. UTH GrHET H Ao (70 ST 9T W1 i
FTETHTT ST 9 (ATT), 10(ATT), 12, 13(|WT), 14(|TT), 15(ATT), 16, 17, 18, 19, 20, 21, 22, 23, 25,
26(¥TTT), 27(WTT), 28, 29, 30(HTT), 31(WRT), 32, 33(WNT), 34(HTT), 35(WNT), 36(9TT), 37, 38, 39, 40,
41, 42, 43, 44, 45, 46, 47, 48, 49, 50(WTT), 51(WTT), 52(ATT), 53(T), 54, 55, 56, 57, 58, 59, 60,

61, B4(STTT), B5(TT), B6(STTT), 67(TT), 68(ATT), BI(HT), 190(5TT), 191 T 192(TT)

AT THE: 11, 13(ATT), 14(90), 15(9W), T=TA 24, 26(ATT), 27(SWN), 30(ART), 31(WH),
33(9TT), 34(9TT), 35(TTT), 36(|TT), HSF, ATAT

4. T 7T H Aforq 360 ST AT TATe S
FEARTT STHIE: 133,
LT STHIA: AT

5. ITH AT (F=) § AT (60 ST ATl ATE HATF:

FEAEHRT SHE: 1, 2, 3, 4, 5,9, 10, 15, 17, 18, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30, 31, 32, 33, 38
F 39.
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o (aN AV]
LD STHIAL Heoh, 4ol

6. T T | AR T ST ATer vt Seia:

FEAHRT SHE: 1, 2, 3,4, 5,6, 7, 15, 16, 17, 18, 19, 20, 21, 22, 23, 24, 25, 31, 32, 33, 34, 35, 36,
37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47, 48, 49, 50, 51, 52, 53, 54, 55, 56, 57, 58, 59, 60, 61, 62,
63, 64, 65, 66, 67, 68, 69, 70, 71, 72,73, 74, 75, 76, 77, 78, 85, 86, 87, 88, 89, 90, 91, 92, 93, 94,
95, 96, 97, 98,99, 100, 101, 102, 103, 104, 105, 106, 107, 108, 109, 138, 139, 140, 141, 142,
143, 144, 145, 146, 147, 148, 149, 250 7 251.

EFT STHI: 9, AT, MasT

7. 19 T ¥ ST R ST aTer T e dediE:

FTEAHET S 376, 377, 384(WT), 385 386, 387, 388, 389, 390, 391, 392, 393, 394, 395, 396,
397, 398, 399, 400, 401, 402, 403, 404, 405, 406, 407, 408, 409, 410, 411, 412, 413, 414, 415,
416, 417, 418, 421(TT), 422, 423, 424, 425, 426, 427, 428, 429, 430, 431, 432, 433, 434, 435
436, 437, 438, 439, 440, 441, 442, 443, 444, 445 446, 447, 448, 449, 525, 526, 534, 537, 538,
539, 540, 541, 542, 543, 544, 545, 546, 547, 548, 549, 550, 551, 552, 553, 554, 555, 556, 557,
558, 559, 560, 561, 562, 563, 564, 565, 566, 567, 568, 569, 570, 571,572, 573, 574, 575, 576
577, 578, 579, 580, 581, 582, 583, 584, 585, 586 T 587.

AT STHI: 421(ATT), 533, 535, 536, T, ATAT

8. UTH AT | ot T ST a1t wATe Hedia:

FTEaHEE S 1, 2, 3, 4, 5, 6,7, 8,9, 10, 11, 12, 13, 14, 15, 16, 17, 18, 19, 20, 21, 22, 23, 24,
25, 26, 27, 28, 29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47, 48, 49, 50
51, 52, 53, 54, 55, 56, 57, 58, 59, 60, 62, 63, 64, 65, 66, 67, 68, 69, 70, 71, 72, 73, 74, 75, 76, 77,
78, 79, 80, 81, 82, 83, 87, 88, 89, 90, 91, 92, 93, 94, 95, 96, 97, 98, 99, 100, 101, 102, 103, 104,
105, 106, 107, 108, 109, 110, 111, 112, 113, 114, 115, 116, 117, 118, 119, 120, 121, 122, 123,
125(TT), 127(ATT), 128, 129, 130, 131, 132(9T), 133(FT), 134(3), 135(3), 136(s), 151,
152, 153, 154, 179, 180, 181, 182, 185, 186, 187, 188, 189, 190, 191, 192, 193, 194, 195, 196,
197, 198, 199, 200, 201, 202, 203, 204, 205, 206, 207, 208, 209, 210, 211, 212, 213, 214, 215,
216,217 9 218

LA STH © 61(TMAL), 124 (TAZA), Tao, TEF, ATl
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=T Fui:
F-G ;Y@ ITH ME] UF Sqaa (Ga) & areaterd SH7 <@T & 6g ‘F F IA gl § a7 3a<-04 fa9T
T ST IET AT § A [T § Ud 19 Trat § &g ‘@ 9 et gl

G- @ &g @ F A It § AT I3 90T 3l 3 [l § U I Tast 7 &g 7 97 fHedt g

T-H @y &g T F A gl § a9T ZR0-1d Qe it S et § ud Ay 7 &6y ' a7 et
2l

T-F: @ f&6g T H AR St g U Zfeu-ud e Y 7 oAt § va amw e ¥ ¥y il
2l

=T @ €63 T F AW il 8 U IfE0-1d R A AT [ELAT § a=qT I TE<d TF JTH AR 7
qieAtera AT W@ & &g =7 97 e g

T @l &6g T H A AT @ U AU-IA QT AT AT [EAT g TAT JTH AT ATAT il TR FT
o " | &g o et gl

-5 : ¥@r €65 T " AT AT g UA I(E07 QAT v AT Ot g q™T ITH {T UF @4ra () &
TfeRtera H9T @T T I 9T () 7 ot afeatord ST @1 # 9% F 978 9l 7 &g S0 a2 fedr
2l

- @ &g W " AR gl § U Ie-ated Qe it ST e gat I At va aang () #
TfeAterd HHT W@ 1 97 F 9ng () va @ & attgfera ST @ & f6g @ 97 Hedt g1

F-I ; ¥@T &g T AT BT § U TI QT T A [’ gt I GIHET U G35 6 qreAterd drar
@Y FT I T YTH ST | A7 & 979 {6 ‘57 9% Hed T 2

-2 @l [Eg T A gl Ud I QAT AT AR AT H AR [T g JAT I 720 7 &g @ 0w
fererd 21

T3: @ TEg T F A gl ud g fRem #iv S At g 997 9T g 7 €6y T a7 fed T g

-2 Y@ fdg T H A AT & U 3T [T T AL AT F TR [T & q5AT I G2 H g T 0%
et 2

T-Z: @ fdg T F AR Al § Ua I [T 3l 3T 7l | L (STl § TAT ATH {33 U A4
(TR) F AR AT T@T HI I F AT T (Ge) 7 €65 T a2 fFedr g

T-F: @I (68 ‘T H AT AT § U ATl | T [l § q9T Aqaana (G=) TF Tast il aregterd
T & &g F 9% et g

[T, . 43015/12/2024-TTTEAT]
HeTel e afd, §YFT afaa
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MINISTRY OF COAL
NOTIFICATION
New Delhi, thel4th July, 2025

S.0. 3211(E).—Whereas by the notification of the Government of India in the Ministry of Coal
number S. O. 4263(E), dated the 30" September, 2024 issued under sub-section (1) of section 4 of the Coal
Bearing Areas (Acquisition and Development) Act, 1957 (20 of 1957) (hereinafter referred to as the said
Act), published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), dated the 30™
September, 2024, the Central Government gave notice of its intention to prospect for coal in 1313.393
hectares (approximately) or 3245.394 acres (approximately) of the land in the locality specified in the
Schedule annexed to the said notification;

And whereas the Central Government is satisfied that coal is obtainable in a part of the said land
specified in the Schedule appended to this notification.

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 7 of the said Act,
the Central Government hereby gives notice of its intention to acquire the land measuring 1272.11 hectares
(approximately) or 3143.384 acres (approximately) and all rights in or over the said land specified in the
Schedule appended hereto.

Note 1: The plan bearing number C-I(E)/III/JJJR/0425/1028, dated the 12™ April, 2025 comprising the area
covered by this notification may be inspected in the office of the Collector, District Chandrapur,
Maharashtra or in the office of the Coal Controller, Coal Controller’s Organisation, Ministry of Coal, Scope
Minar, 5% floor, Core II, Laxmi Nagar, Delhi-110092 or in the office of the General Manager, Western
Coalfields Limited (Revenue Department), Coal Estate, Civil Lines, Nagpur- 440001, Maharashtra.

Note 2: Attention is hereby invited to the provisions of section 8 of the aforesaid Act which provides as
follows: -

“8. Objections to acquisition. — (1) Any person interested in any land in respect of which a
notification under section 7 has been issued may, within thirty days of the issue of the notification, object to
the acquisition of the whole or any part of the land or of any rights in or over such land.

Explanation: - 1t shall not be an objection within the meaning of this section for any person to say that he
himself desires to undertake mining operations in the land for the production of coal and that such
operations should not be undertaken by the Central Government or by any other person.

(2) Every objection under sub-section (1) shall be made to the competent authority in writing, and the
competent authority shall give the objector an opportunity of being heard either in person or by a legal
practitioner and shall, after hearing all such objections and after making such further inquiry, if any, as he
thinks necessary, either make a report in respect of the land which has been notified under sub-section (1)
of section 7 or of rights in or over such land, or make different reports in respect of different parcels of such
land or of rights in or over such land, to the Central Government, containing his recommendations on the
objections, together with the record of proceedings held by him, for the decision of that Government.

(3) For the purposes of this section, a person shall be deemed to be interested in land who would be entitled
to claim an interest in compensation if the land or any rights in or over such land were acquired under this
Act.”.

Note 3: The Coal Controller, Coal Controller’s Organisation, Ministry of Coal, Scope Minar, 5* Floor,
Core II, Laxmi Nagar, Delhi-110092, has been appointed by the Central Government as the competent
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authority under section 3 of the said Act, vide notification number S. O. 2519, dated the 27™ May, 1983,
published in Part II, Section 3, Sub-Section (ii) of the Gazette of India, dated the 11™ June, 1983.

SCHEDULE
Gauri Central Open Cast Mine
Ballarpur Area

District Chandrapur (Maharashtra)

[Plan bearing number: C-I(E)/III/JJJR/0425/1028, dated the 12" April, 2025]

All Rights:
Remark
s
. Description of land Sub Land already acgulred but having surface Sub
Name of | Tahsi . rights only Total
No . District total total
Village 1 (Ha.) (Ha.) (Ha.)
Tenanc | Governme | Fores Tenanc | Governme | Fores | Railwa
y nt t y nt t y land
Raj h Part
_ ajur | Chandrap 218 48 0 2.6 0 0 0 0 0 2.6 arl
1 Arvi a ur
. . Part
Khairgao | Rajur Chandrap 111.68 16.8 0 128.48 0 0 0 0 0 128.48
2 n (Rith) a ur
Khamon | - Rajur | Chandrap | -5 g 16.49 0 | 14197 | 388 0.25 0 0.5 | 463 | 1466 Part
3 a a ur
Rajur | Chandrap | 5 ¢ 1.09 0 4.89 0 0 0 0 0 4.89 Part
4 Mathara a ur
Antargao Part
n Rajur Chandrap 45.67 222 0 47.89 0 0 0 0 0 47.89
5 (Khurd) a ur
Rajur- | Chandrap | 56 o5 7.96 0 | 21491 | 415 0 0 o | 415 | 21006 | "
6 Muthara a ur
(| Rawr | Chandmap | 5, 4.14 0 | 30814 | 3.19 0.07 0 0 | 326 | 3114 Part
7 Gauri a ur
Raj h 12. P;
, aur | Chandrap | 33 48 | 1107 0 | 37455 | 1029 235 0 0 o 38710 art
8 Goigaon a ur 4
1182.8 1247.4 24.6
Total 6 64.57 0 3 21.51 2.67 0 0.5 ] 127211

Total Area: 1272.11 hectares (approximately) or 3143.38 acres (approximately)

1. Plot number within notification boundary in village Arvi:

Tenancy Land: 164, 165, 166, 180.

Government Land: 157, 158, 159, Road.

2. Plot number within notification boundary in village Khairgaon (Rith):

Tenancy Land:

1,2,4,6,7,8,18, 19,20, 21, 23, 24, 25, 26, 27, 28, 29, 30, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 43, 45 and 46.

Government Land: 3 (Parampok), 5 (Gayran), 22 (Part), 44, Goathan-land, Road, Nallah.

3. Plot number within notification boundary in village Khamona:

Tenancy Land: 9 (Part), 10(Part) ,12, 13(Part), 14(Part), 15(Part), 16, 17, 18 , 19, 20, 21, 22, 23, 25, 26(Part),
27(Part), 28, 29, 30(Part), 31(Part), 32, 33(Part), 34(Part), 35(Part), 36(Part), 37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47,
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48, 49, 50(Part), 51(Part), 52(Part), 53(Part), 54, 55, 56, 57, 58, 59, 60, 61, 64(Part), 65(Part), 66(Part), 67(Part),
68(Part), 69(Part), 190(Part), 191 and 192(Part)

Government Land: 11, 13(Part), 14(Part), 15(Part), Gayran 24, 26(Part) , 27(Part), 30(Part), 31(Part), 33(Part),
34(Part), 35(Part), 36(Part), Road, Nallah

4. Plot number within notification boundary in village Mathara:

Tenancy Land: 133.

Government Land: Nallah.

5. Plot number within notification boundary in village Antergaon (Khurd):

Tenancy Land: 1,2, 3,4, 5,9, 10, 15, 17, 18, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30, 31, 32, 33, 38 and 39.

Government Land: Road, Gaothan.

6. Plot number within notification boundary in village Muthara:

Tenancy Land: 1,2, 3,4, 5,6,7, 15,16, 17, 18, 19, 20, 21, 22, 23, 24, 25, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42,
43, 44, 45, 46, 47, 48, 49, 50, 51, 52, 53, 54, 55, 56, 57, 58, 59, 60, 61, 62, 63, 64, 65, 66, 67, 68, 69, 70, 71, 72, 73,
74, 75, 76, 717, 78, 85, 86, 87, 88, 89, 90, 91, 92, 93, 94, 95, 96, 97, 98, 99, 100, 101, 102, 103, 104, 105, 106, 107,
108, 109, 138, 139, 140, 141, 142, 143, 144, 145, 146, 147, 148, 149, 250 and 251.

Government Land: Road, Nallah, Gaothan

7. Plot number within notification boundary in village Gauri:

Tenancy Land: 376, 377, 384(Part), 385 386, 387, 388, 389, 390, 391, 392, 393, 394, 395, 396, 397, 398, 399, 400,
401, 402, 403, 404, 405, 406, 407, 408, 409, 410, 411, 412, 413, 414, 415, 416, 417, 418, 421(Part), 422, 423, 424,
425, 426, 427, 428, 429, 430, 431, 432, 433, 434, 435, 436, 437, 438, 439, 440, 441, 442, 443, 444, 445, 446, 447,
448,449, 525, 526, 534, 537, 538, 539, 540, 541, 542,543, 544, 545, 546, 547, 548, 549, 550, 551, 552, 553, 554, 555,
556, 557, 558, 559, 560, 561, 562, 563, 564, 565, 566, 567, 568, 569, 570, 571, 572, 573, 574, 575, 576, 577, 578,
579, 580, 581, 582, 583, 584, 585, 586 and 587.

Government Land: 421(Part), 533, 535, 536, Road, Nallah.

8.  Plot number within notification boundary in village Goigaon:

Tenancy Land: 1,2, 3,4,5,6,7,8,9, 10, 11, 12, 13, 14, 15, 16, 17, 18, 19, 20, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30,
31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47, 48, 49, 50, 51, 52, 53, 54, 55, 56, 57, 58, 59, 60, 62,
63, 64, 65, 66, 67, 68, 69, 70, 71, 72, 73, 74, 75, 76, 77, 78, 79, 80, 81, 82, 83, 87, 88, 89, 90, 91, 92, 93, 94, 95, 96,
97,98, 99, 100, 101, 102, 103, 104, 105, 106, 107, 108, 109, 110, 111, 112, 113, 114, 115, 116, 117, 118,119, 120,
121, 122, 123, 125(Part), 127(Part), 128, 129, 130, 131,132(Part), 133(Part), 134(Part), 135(Part), 136(Part), 151,
152, 153, 154, 179, 180, 181, 182, 185,186, 187, 188, 189,190, 191, 192, 193, 194, 195, 196, 197, 198, 199, 200, 201,
202, 203, 204, 205, 206, 207, 208, 209, 210, 211, 212, 213, 214, 215, 216, 217 and 218.

Government Land: 61(Gayran), 124 (Gayran), Gaothan, Road, Nallah.
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Boundary description:

A- B: Line starts from point ‘A’ on the common village boundary of village Gauri and Antargaon (Khurd), passes
towards North-east direction along Gauri Nallah and meets point ‘B’ in village Gauri.

B-C: Line starts from point ‘B’, passes towards East direction and meets Point ‘C’ in village Gauri.
C-D: Line starts from point ‘C’, passes towards South-east direction, and meets point ‘D’ in village Gauri.
D-E: Line starts from point ‘D’, passes towards South-east direction, and meets point ‘E’ in village Gauri.

E-F: Line starts from point ‘E’, passes towards South-east direction and meets

point ‘F’ on the common village boundary of village Gauri and Mathara.

F-G: Line starts from point ‘F’, passes towards South-east direction, cross the Mathara Nallah and meets point ‘G’
in village Mathara.

G-H: Line starts from point G’, passes towards South direction, crosses the common boundary of village Mathara,
Khairgaon (Rith), Khairgaon (Rith) and Arvi and meets point ‘H’ in village Arvi.

H-I: Line starts from point ‘H’, passes towards South-west direction, crosses the common village boundary of village
Arvi and Kairgaon (Rith) and meets point ‘I’ on the common village boundary of Khairgaon (Rith) and Khamona.

I-J: Line starts from point ‘I’, passes towards West direction, crosses the common

village boundary of Khamona and Muthra and meets point ‘J’ in village

Muthara near Nallah.

J-K: Line starts from point ‘J’, passes towards North direction along Nallah and meets point ‘K’ in village Muthara.
K-L: Line starts from point ‘K’, passes towards East direction and meets point ‘L’ in village Muthara.

L-M: Line starts from point ‘L’ passes towards North direction along Nala and meets point ‘M’ in village Muthara.

M-N: -Line starts from point “M’, passes towards North direction along Nala, crosses the common village boundary of
village Muthara and Antargao (Khurd) and meets point ‘N’ in village Antargaon (khurd).

N-A: - Line starts from point ‘N’, along Nala and meets point ‘A’ on common village boundary of village Antargaon
(khurd) and Gauri.

[F. No. 43015/12/2024-LAIR]
BHABANI PRASAD PATI, Jt. Secy.
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